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Compensation

Hr. Speaker: The question ia:
“That leave be granted to in-

troduce a Bill further to amend 
the State Bank of India Act,
1955."

The motion was adopted.
Dr. B Gopala Reddi: I introduce! 

the Bill

BANKING COMPANIES (AMEND-
MENT) BILL*

The Minister of Revenue and Civil 
Expenditure (Dr. B Gopala Reddi):
1  beg to move for leave Vo introduce a 
Bill further to amend the Banking 
Companies Act, 1949

Mr Speaker: The question is
“That leave be gianted to in-

troduce a Bill furthtr to amend
the Banking Companies Act,
1949 ’’

T h e m otion  w as a d o p te d .

Dr. B. Gopala Reddi: I introduce
-the Bill

12.24 hrs

WORKMEN’S COMPENSATION 
(AMENDMENT) BILI__ronid

Mr. Speaker: The House will now 
take up clause by clause considera-
tion of the Workmen’s Compensa-
tion (Amendment) Bill, 1958 as 
passed by Rajya Sabha

The time allotted for the clause- 
by-clause consideration and the third 
reading is one hour

We shall first take up clause 2 
If any hon Members want to move 
any of their amendments, they may 
kindly indicate the numbers of those 
amendments

(Amendment) Btll 2432

The question is
“That clause 2 stand part of the 

Bill"
The motion was adopted.

Clause 2 to as added to the Bill. 
Clause 3 teas added to the Bill 
Clause 4— (Amendment of section 

4)
Shri T B .Vittal Rao (Khammam): 

I beg to move
Page 4, line 15,—

for ‘twenty-eight days’ &ubstt- 
tute fourteen days’
Page 4, line 17,

f o r  ‘t h ie e ’ s u b s ti tu te  ‘tw o ’

Page 4, line 19,
jo r  ‘tw e n ty -e ig h th  sttlM  tu te  
‘fo u r te e n ’

Whilt moving these amendments, 
I would like to submit that the 
financial implications involved in re-
ducing the waiting period from three 
days will not be large The only 
argument that can be offered on be-
half of Government is that in the 
United Kingdom Workmen’s Com- 
p«vis>ation Act, the waiting penod is 
three days and. therefore, we should 
also adopt that here If a comparison 
were to be made m that wav, then 
we should consider whethei we are 
enjoying the same social security mea-
sures as are enjoyed by the workers 
m the United Kingdom

1 do not know how, suddenly, the 
hon Minister say* that n  the origi-
nal Bill, it was five days, but later 
on, m the informal meeting which we 
had, he made it three days I should 
verv Seriously think whether I 
should attend such informal meet-
ings at all, in view of the accusation 
made by the hon Deputy Minister 
the other day, because the proceed-
ings were not recorded by any re-
porters or even the minutes were not 
recorded, we aw not in a position t»

Since no hon Member wants to 
»ove any amendment to clause 2, I 
•tail put clause 2 to vote.

tlnteoduced with”the recommenda tion of the President 
'Published m the Gazette of Mia Extraordinary Past IlStction 2, 

dated SS-S-IOM.




